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Jharkhand Mineral Area Development Authority (Amendment) Ordinance, 2017

(JHARKHAND ORDINANCE, 01, 2017)

Preamble

Whereas the Assembly of Jharkhand State is natession and whereas the Governor of
Jharkhand is satisfied that circumstances existhvinender it necessary to take immediate action
hereinafter to substitute the Proviso of Sectio@0-(4) of Jharkhand Mineral Area Development
Authority Act, 2000.

Now, therefore, in exercise of the power conferlgdclause (1) of Article — 213 of the
Constitution of India, the Governor of Jharkhangleased to promulgate the following Ordinance —

1. Short title, extend and commencement —
(1) This ordinance may be called the Jharkhand Kihérea Development Authority
(Amendment) Ordinance, 2017.
(i) It extends to the whole of the State of Jharkth.
(i) It shall come into from the date of its issu.
2. Substitution of Section — 90 (4) of Jharkhanaédal Area Development Authority Act, 2000.

Section 90 (4) of Jharkhand Mineral Area Developim&uthority Act, 2000 is substituted as
follows:-

“For supply of water for domestic and non-domegtommercial) purposes by Jharkhand
Mineral Area Development Authority under section(@) payment shall be made at such rate as may
be prescribed by Urban Development and Housing aeat, Jharkhand or by agency authorized by

it from time to time.



4 FRWUS JTele (3AYRYT) AR, 29 A, 2017

Provision that such rate shall, as far as praaiggacover the costs on account of management,
operation, maintenance, depreciation, debt senyjicamd other charges related to water works and

distribution costs, including distribution lossgsany.”

Under Article — 213 clause (1) of the Constitutminindia, this Ordinance is promulgated by

me.
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